CENTRAL ELECTRICITY REGULATORY COMMISSION

(Legal Division)

Weekly Hearing Schedule for the month of September,2026 (1.9.2026 to 3.9.2026)

VC Web Link for Hearing dated 3.9.2026 at 10.30 A.M
https://teams.microsoft.com/meet/446216822672025?p=spJ9oIBOMyY17iNIft

Tap on the link or paste it in a browser to join

Date, Day & Time

S.
No.

Petition No.

Petitioner

Subject in Brief

3.9.2026
Thursday

At 10.30 A.M.
Miscellaneous
Petitions

Coram:
Member(Tech.)
Member (Law)
Member(Fin.)

Through Video
conferencing

1

433/MP/2026
alongwith I.A.No.
148/2026

SSPPL

Petition under Section 79 of the Electricity Act, 2003
read with Regulations 11A , 11B, 39, 41 and 42 of
the CERC (Connectivity and General Network
Access to the inter-State Transmission System)
Regulations, 2022 (as amended), praying that this
Hon'ble Commission set aside Respondent's
(CTUIL) communication dated 17.08.2026; Hold that
the Petitioner achieved Financial Closure on
07.05.2026; grant protection to the Petitioner from
revocation of its 250 MW connectivity and
directions against encashment/invocation of the
Petitioner's Connectivity Bank Guarantees. The
Petitioner is also seeking directions to CTUIL to
map Petitioner's 100 MW NHPC Power Purchase
Agreement and conversion of the corresponding
Connectivity from the Land Route to the PPA
Route(Interlocutory application for urgent listing
and interim reliefs) (On admission)

457/MP/2026

BNHP1

Petition under Section 79 of the Electricity Act, 2003
read with Regulations 41 and 42 of the CERC
(Connectivity and General Network Access)
Regulations, 2022 (as amended) and Regulation 65
of the CERC (Conduct of Business) Regulations,
2023 inter alia seeking directions to Central
Transmission Utility of India Limited to consolidate
the Connectivity(ies) granted to the Petitioner
pursuant to its 02 (two) Connectivity Applications,
aggregating to 300 MW (Hybrid), at the same sub-
station namely Fatehgarh-IV Pooling Substation
(Sec-l), through the same bay and with the common
dedicated transmission line; permit conversion of
120 MW out of the said consolidated Connectivity
from the Land Route/Land BG Route to the Letter of
Award/Power Purchase Agreement Route under
Regulation 5.8(xi)(a), read with Regulation 11A(4),
of the GNA Regulations (as amended), on the basis
of the Power Purchase Agreement dated 12.08.2025
executed with NHPC Limited; and consequently
align the timeline for revocation under Regulation
24.6 of the GNA Regulations (as amended), insofar
as it pertains to the balance Connectivity capacity
of 180 MW continuing under the Land Route/Land
BG Route, with the Scheduled Commencement of
Supply Date or the extended Scheduled
Commencement of Supply Date, as applicable,
under the said Power Purchase Agreement( On
admission) .

432/MP/2026
alongwith
1.A.N0.147/2026

SXLBEPL

Petition under Sections 79(1)(c) and 79(1)(f) of the
Electricity Act, 2003 read with Regulation 11C and
Regulations 41 and 42 of the Central Electricity
Regulatory Commission (Connectivity and General
Network Access to the Inter-State Transmission
System) Regulations, 2022 (As Amended), and
Regulation 65 of the Central Electricity Regulatory
Commission (Conduct of Business) Regulations,
2023, seeking appropriate directions to the Central
Transmission Utility of India Limited to consider the
Petitioner’s request for reallocation of the 220 kv
terminal bay from Bay No. 227 to Bay no. 208 at
Gadag-Il pooling station, along with consequential
reliefs thereof( Interlocutory application for interim
reliefs and directions) (On admission).
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464/MP/2026

IL&FS

Petition under Section 79 of the Electricity Act, 2003
read with Section 11(2), alongwith Regulation 65 of
the CERC (Conduct of Business) Regulations 2023,
inter-alia seeking pass through of actual energy
charges (ECR) for the power supplied from the
months of January 2023 to June 2025 to the
Respondent No. 1/ Tamil Nadu Power Distribution
Company Limited (TNPDCL) under the Power
Purchase Agreement dated 12.12.2013, in terms of
the directions( On admission).

451/MP/2026

GUVNL

Petition under Sections 79(1)(b) of the Electricity
Act, 2003 read with Article 18.1 of the Power
Purchase Agreements dated 06.02.2007 (Bid-01)
and 02.02.2007 (Bid-02) entered into between
Gujarat Urja Vikas Nigam Limited and Adani Power
(Mundra) Limited seeking approval of the Amended
and Restated Supplemental Power Purchase
Agreements dated 1.6.2026 (On admission)

456/MP/2026
alongwith
1.A.N0.153/2026

CGERPL

Petition under Section 79 (1)(c), (f) and (k) of the
Electricity Act, 2003, read with Regulations 41 and
42 of the CERC (Connectivity and General Network
Access to the Inter-State Transmission System)
Regulations, 2022 and Regulation 65 of the CERC
(Conduct of Business) Regulations, 2023(
Interlocutory application seeking ad-interim ex-
parte interim directions restraining the Respondent
from revoking the Petitioner's connectivity) ( On
admission)

458/MP/2026
alongwith
1.A.N0.154/2026

SGIL

Petition under Section 79 of the Electricity Act read
with Regulation 19, 57 and 58 of the Central
Electricity = Regulatory = Commission  (Indian
Electricity Grid Code) Regulations, 2023 (as
amended) seeking extension of time for injection of
infirm power in respect of 5 Wind Turbine
Generators aggregating 10.5 MW forming part of
the Petitioner's 180 MW ISTS-connected
Kanakagiribad Wind Power Project at Koppal,
Karnataka under SECI Wind Tranche- XI, together
with condonation / relaxation of the timeline for
approaching this Commission under the proviso to
Regulation 19(3)( Interlocutory application for
urgent listing)(On admission).

419/TL/2026

STPL

Petition under Sections 14, 15 and 79(1)(e) of
Electricity Act, 2003 read with the Central Electricity
Regulatory Commission (Procedure, Terms and
Conditions for Grant of Transmission License and
other related matters) Regulations, 2009 seeking
grant of Transmission License for Shongtong
Power Transmission Limited.

420/AT/2026

STPL

Petition under Section 63 of Electricity Act, 2003
seeking adoption of Transmission Charges of the
Transmission System For Evacuation of Power
From Shongtong Karcham HEP (450 MW) and
Tidong HEP (150 MW) being established by the
Petitioner.

10.

447/MP/2026

Farh3

Petition seeking approval under Section 17(3) and
Section 17(4) of the Electricity Act, 2003 read with
Article 15.2.2 of the Transmission Service
Agreement dated 02.08.2023, for creation of
security interest by way of hypothecation of the
assets of Fatehgarh Il Transmission Limited in
favour of the Respondent No. 2, i.e., IDBI Trustee
Services Limited, the Security Trustee of the
Lender(s).

11.

393/TL/2026

KCTL

Petition under Section 14 of the Electricity Act, 2003
read with  Central Electricity = Regulatory
Commission (Procedure, Terms and Conditions for
Grant of Transmission License and other related
matters) Regulations, 2024 for amendment of
existing RTM Transmission License to
POWERGRID Khavda II-C Transmission Limited

12.

408/TD/2026

NPTPL

Application under Section 14 and Section 15 (1) of
Electricity Act, 2003 read with Regulation 15 (1) and
Regulation 9 (4) of the Central Electricity
Regulatory Commission (Procedure, Terms and
Conditions for grant of trading licence and other




related matters), Regulations, 2020 for upgradation
of inter-state trading licence in electricity from
Category V to Category -IV

13.

324/TD/2026

SEL

Petition, is seeking to surrender its Category V
Trading License in terms of Regulation 20(3) of the
Central  Electricity = Regulatory  Commission
(Procedure, Terms and Conditions for grant of
trading licence and other related matters)
Regulations, 2020.

14.

328/AT/2026

TRETL

Petition under Section 63 of the Electricity Act,
2003 for adoption of Transmission charges with
respect to the Transmission System being
established by TUMKUR-II RE TRANSMISSION
LIMITED (a 100% wholly owned subsidiary of
Power Grid Corporation of India Limited)

15.

329/TL/2026

TRETL

Petition under Section 14 & 15 of the Electricity
Act, 2003 read with Central Electricity
Regulatory Commission (Procedure, Terms and
Conditions for Grant of Transmission License
and other related matters) Regulations, 2024
with respect to Transmission License to
TUMKUR-II RE TRANSMISSION LIMITED (a 100%
wholly owned subsidiary of Power Grid
Corporation of India Limited.

16.

206/TL/2026

IPTL

Petition under Sections 14, 15 and 79(1)(e) of the
Electricity Act, 2003 read with the Central Electricity
Regulatory Commission (Procedure, Terms and
Conditions for Grant of Transmission Licence and
other related matters) Regulations, 2024, seeking
grant of a separate Transmission Licence to
Ishanagar Power Transmission Limited for the
project to be implemented under the Regulated
Tariff Mechanism.

17.

129/TD/2026

SIPL

Application under Section 15 (1) of the Electricity
Act, 2003 read with Regulation 6 (1) of CERC
(Procedure, Terms and Conditions for Grant of
Trading License and other related matters)
Regulations, 2020 for grant of Category V_license
for Inter-State trading of Electricity in all States and
Union Territories of India.

18.

281/TD/2026

IVTPL

Application under Section 14 and Section 15 (1) of
the Electricity Act, 2003 read with Regulation 6 of
the Central Electricity Regulatory Commission
(Procedure, Terms and Conditions for grant of
trading license and other related matters),
Regulations, 2020 for grant of an inter-state trading
license.

19.

348/TD/2026

EETS

Application under Section 14 and Section 15 (1) of
the Electricity Act, 2003 read with Regulation 6 of
the Central Electricity Regulatory Commission
(Procedure, Terms and Conditions for grant of
trading license and other related matters),
Regulations, 2020 for grant of an inter-state trading
license.

By order of the Commission
Sd/-
T.D. Pant
Joint Chief (Legal)
2.9.2026




